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IN THE CENTRAL ADMINISTRATIVE TRIﬂUNAI.
‘ ' ‘ AHMEDABAD BENCH
O.A. No. 187 OF 1992.
Koo
DATE OF DECISION  29.7.1992
Shri Jayantibhai Purabia, Petitioner
Mr. C.S.Upadhyay, Advocate for the Petitioner(¥)
Versus
Union of India & Ors. Respondent =
Mr. Akil Kureshi, Advocate for the Respondent(s)

CORAM :

The Hon’ble Mr. N.V.Krishnan, Vice Chairman. .

The Hon’ble Mr. R.C.Bhatt, Judicial Member,

s

1. Whether Reporters of local papsrs may be allowed to see the Judgement ?
2. To be referred to the Reporter or not? 7

3. Whether their Lordships wish to see the fair copy of the Judgement ? >

4. Whether it needs to be circulated to other Benches of the Tribunal 7~
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. The respondents have filed a reply stating that
they are under instructions to fill up regular
vacancies only by obtaining nominees from the
employment exchange. It is also submitted that, unless
the name of the applicant is sponscored by the
employment exchange, whenever the process of selection
is initiated, his name cannot be considered by the
respondents. There is also a ban on further

recruitment at present.

4, We have heard the parties. This is a case

where the applicant has worked in 1989 for a relatively
long period of 242 days which is more than the

accepted norm of 240 days used for considering that

the engagement has not being merely casual but is more
or less of a long term nature with attributesof a

provisional employee.

5. It has been held by other Benches of this
Tribunal that a provisional employee has a right to be
conSicered when a process of regular selection is
taken up, irrespec tive of whether his name is
sponsored by the employment exchange or not. In this
view of the matter we dispose of this application at
the admission stage with a direction to the

respondents that, as and when they take up the question‘
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